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to why the application shall not be 

admitted. Returnable by four weeks. 
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fir. S.Sarwa, learned counsel 

1 appea ring on behalf of fir. 8.c.Sharma, 

I learned Sr. Standing counsel for the 

I Railway accepts notice for the Respon' 

I dents. 
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19.7.02 	. 	Heard Mr. A.K, Roy, learned 
counsellor the applicant. 

The application is admitted. 

Call for the records. 

Four weeks further time jS. 

[,A Z 	ryf 	 allowed to the Respondents to rile 

	

• 	written statement. 

List on 23.e.2002 for orders. 

• 	* 

Member 	 Vice-Chairman 

rdMr.A.K.Roy, learned counsel 

for the appIibant The matter may be 

placed before the Division Bench on 9.9. 

	

• 	2002. 
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4ember ...... 
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"t' 	t-L 	cte'vJ 9.9.02 . - 	The Respondents are yet tø file 

-'- . writtIn statemnt. List again on 8.10.2002 

to enable the Respondents to fiLle written  
statement. 
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V ice. Chai rmaw 
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• 	 8.10.02 	List again on 18-11-2002 alongujth 

O.A.No. 292/2002 as prayed by Mr. S,Sengup 
• .-• 	 •r 	 ta, learned counsel for the Raihy for 

I 	filing written statement. 
• 	
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18.11 .02 	:Mr. S.Sengupta, learned counsel 

for the respondents prayed for four weeks 

time to file written statement. List on 
17 42 2O02 for orders. 

Member. 	. 
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Nota O tht Registry 	 hribuhal 

17.12.2002 

1' 

No written statement so far filed 
by the respondents though time granted. 

List on 21.1.2003 to enable the respond-

ents to file written statement. Posiy1ve1. 

Vice-Chairman 

nib 

2 1. 1. 2003 Present s The Honbje Mr. Justice D.N. 
Chowdhury, Vice-Chairman. 

The Hon'ble Mr. S.K. Hajra, 
ministrative Member. 

• 	Itespondents are yet to file 

written statement. Further fOur weeks 

time is allowed to the respondents to 
file written statement 4  as a last chance. 

Iaist again on 20.1.2003 for 
written statement. 

Member 	 Vice-Chairman 
ME 

20. 2. 2 003 	• Present : The i-1orib1e Mr. Justice D.N. 
Chowdhury, Vicehairman. 

The Honble Mr. S. Biswasi 
Administrative Member. 

Respondents has not filed 

any written statement. Post the matter 

for hearing on224.20J3. The respondents 

may file written statement within three 

j
: 1 weeks from today. 
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19.5.2 003 	 Heard learne4 cQunsel f' the partie4 

Hearing concluded. Judgment delivered in 

open Court, kept in separate sheets 

The application is partly allowed in 

.terms of the order. No order as to costs. 
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".9 CENTRAL ADyj jlqISTRATIVE TRIBUNAL 
GUWAH'I 3ENCH 

OA. / IXXX, No. l59. of 2OO2* 

DATi OF DECISION 	ZQQ3... 

ShriNirodKurnara 	 .APPLIC&i.NT(S). 

Mr.T. ç .Khçt;y, 1r %A %K..Ra,yh 	I.3ooi,. . 	ADVOCATE FORTHE 
Ms. A. Das & Mrs.S.Ray. 	 APPLICANT(S). 

- VERSUS - 

Union of India & Other0s. 	 • EspoNDENT(S). 

Rai.lw.ay, Standing Counsel. 	ADVOCATE FOR T 
RESPONDENT(S), 

THE HON 1 BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

THE HON t  BLE MR S.K. HAJRA, ADMINISTRATIVE MEMBER. 

Whether Reporters' of local papers may be allowed to see 
the judgment ? 

To be referred to the Reporter or not? 

3 Whether their Lordships wish to see the fair copy of the 
jU.dgment ? 

4. Whether the judgment is to be circulated to the other 
Benches 7 

Judgment delivered by Ho t ble Vice-Chairman. 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No.159 o,G 2002. 

Date of Order : This the 19th Day of May, 2003. 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

THE HON'BLE MR S.K.HAJRA, ADMINISTRATIVE MEMBER. 

Shri Nirod Kumar Das 
S/o Late Akhil Chandra Das 
R/o Rly Qr.No.95-D 
Loco Colony, P.O:- Rangapara 
District:- Sonitpur (Assam). 	 . . . . Applicant. 

By Advocates Mr.T.C.Khetry, Mr.A.K.Ray, Mr.I.Gogoi, Miss A. 
Das & Mrs.S.Ray. 

- Versus - 
o 

Union of India 
Represented by the General Manager 
N.F.Railway, Maligaon 
Guwahati - 781011 

Divisional Railway. Manager (P) 
N.F.Railway, Alipurduar Junction 
District:- Jalpaiguri (W.B.) 

Divisional Engineer (V) 
N.F.Railway, Alipurduar Junction 
District:- Jalpaiguri (W.B.). 	. . . . Respondents. 

By Mr.S.Sengupta, Railway Standing Counsel. 

(i D fl t' D 

CHOWDHURY J. (V.C.): 

The followings are the relief è prayed for in this 

Original Application:- 

"(i) 	To direct the respondents to correct the 
date of birth of the applicant in the service 
book as per the school certificate dated 16.4. 
1965 (ANNEXURE-A). 

To set aside and quash the Memorandum of 
charges dated 10.4.2001 (ANNEXURE-E). 

To direct the respondénts t9 allow the 
• 	 applicant to continue his service till the date 

of superannuation on the basis of the school 
Certificate dated 16.4.1965. 

To pas any other further order or orders 
as Your Lordships may deem fit and proper." 

1. 	The applicant was first appointed as Khalasi 

under the Inspector of Works (I.0.W.), N.F.Railway, V,,,- Rangapara and the said post on 3.8.1968. In course of time 

he was promoted to the post of Filter Plant Operator (FPO) 

Contd./2 
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in Grade-Il in the year 1986 and thereafter he was promoted 

to FPO, Grade-I though Mr.A.K.Ray, learned counsel for the 

applicant, stated that in view of the subsequent 

punishment, which is also the subject matter of 

O.A.292/2002, the applicant was not given the benefit of 

the promotion to the post of FPO, Grade-I. The Dasic 

controversy in this application is as to the recording of 

the age of the applicant. The applicant claimed in this 

application that his date of birth is 9.6.1949, but 

instead, the same was wrongly shown as 2.12.1943. 

According to the applicant, the digit 1 3' of 43 was over-

written in ink embosed over some other figure. The 

applicant contended the he came to know about the 

alteration of date of birth when seniority list was 

published on 13.9.1989. According to him, the seniority list 

was not communicated to him, not he was aware of any such 
from 

seniority list. Only he came to know later on / one of his 

colleguè and immediately he submitted objection and prayed 

for correction of his date of birth vide representation 

dated 18.9.1999. The applicant, in support of his claim as 

to the actual date of birth 9.6.49 and not 2.12.43,relied 

upon a transfer certificate issued by the Head Master, 

Sudhani High School, district:- Purnia dated 16.4.65. The 

applicant also referred to one communication dated 

14.12.2000 sent to the G.M.(P)/MLG from the office of the 

Divisional Railway Manager (P), Alipurduar. According to 

the applicant, instead of taking any step for correction of 

date of birth, the respondents in a most illegal fashion 

issued a memorandum No.E/213/30(E)AP-Pt.II dated 11.4.2001 

in terms of Rules 11 of Railway Servant (Discipline & 

Appeal) Rules 1968. The legitimacy of the initiation of 

proceeding is also assailed in this application. 

2. 	The respondents submitted written statement and 

contested the claim of the applicant. The respondents in 

Contd./3 
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in the written statement placed before us the records 

including service book and stated that the age of the 

applicant was duly recorded in the service book and the 

appellant duly signed in the service book. That apart, the 

name of the applicant was reflected in the seniority list 

published in 14.4.86, 23.9.89 and 14.9.95 and in the 

seniority lists althroughout the date of birth of the 

applicant was shown as 2.12.43. The respondents also 

submitted that at the time of appointment in the Railways 

the transfer certificate issued by the Head Master, Sudhani 

High School, District:- Purnia was never produced and the 

same was only submitted in the year 1999. The respondents 

also contended that on the face of the professed policy 

relating to rectification of date of birth, no correction 

was admissible after completion of the probation period or 

three years service whichever is earlier. 

3. 	We have heard Mr.A.K.Ray, learned counsel for the 

applicant and also Mr.S.Sengupta, learned Standing counsel 

for the Railways at length. On perusal of the service book 

which was placed before us it was found that the date of 

birth of the applicant was recorded as 2.12.43 both in 

figure and words. There was an entry showing 1.1.50 as date 

of birth both in figure and words but the same was scored 

off and same was signed accordingly. Against column date of 

birth it was shown as per medical certificate. In the 

medical certificate which was also annexed in the records 

the Medical Officer mentioned the age of the applicant as 25 

years approximately.. In the said certificate dated 3.12.68 

the same was signed by the applicant in 'his own hand writing 

s also the service book where the applicant put his 

signature as well as thumb impression. In the seniority 

lists published in 14.4.86, 23.9.89 & 14.9.95 consistantly 

the date of birth of the applicant was as 2.12.43 save and 

except the applicant for the first time raised his objection 

as to the date of birth by the represenation dated 18.9.99. 

Contd./4 
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it seems that the applicant althroughOUt accepted the date 

of birth as 2.12.43 ans woke up only in the year 1999. The 

materials in support of his claim as to the date of birth as 

9.6.49 as well as the communication seny by the DRM(P), 

Alipurduar to G.M.(P), Maligaon dated 14.12.2000 does not 

inspire confidence for issuing direction on the respondents 

for treating date of birth as 9.6.49 in stead of 2.12.43. 

Neither the norms nor the legal policy support the claim of 

the applicant therefore we do not find, any illegality in the 

action of the respondents in refusing to correct the date of 

birth of the applicant. The authority has rightly recorded 

the age of the applicant as 2.12.43 and hence requires no 

interference. 

4. 	We have perused the statement of imputation 

misconduct/misbehaviour against the applicant wherein he was 

charged for availing undue benefit for becoming a Govt. 

employee at his minor age by giving false declaration of his 

date of birth. Admittedly, the applicant accepted the date 

of birth of the applicant as 2.12.43.,There was no materials 

nor any justification to hold that the applicant availed 

undue benefit by giving false declaration of his date of 

birth and as a matter of fact, the age of the applicant was 

determined by the authority on the basis of medical 

certificate issued by the Medical Officer. The authority 

also did not accept the representation submitted by the 

applicant for correction of his date of birth therefore, 

question of getting of undue benefit by the applicant did not 

UL—~t
he

rise. The transfer certificate dated 16.4.65 produced by 

 applicant only indicated his date of birth as 9.6.49, 

even if the same is accepted it cannot be said that the 

applicant was not eligible for the post. His age as on 

3.8.68 was computed as 14 years 8 months and 1 day instead 

of 24 years 8 months and 1 day. The statement of imputation 

indicating the applicant on the date of joining was a minor, 

is pat'antly purverse. In the facts and circumstances the 

Contd./5 
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impugned Memorandum No.E/213/30(E)AP-Pt.II dated 11.4.2001 

(Arinexure-E) is thus unsustainable in law and thus the same 

is liable to quashed. 

The application is partly allowed. We thus set aside 

and quash the memorandum dated 10.4.2001/11.4.2001 

(Annexure-E). The other prayer of the applicant for 

correction of date of birth stands rejected. 

There shall, however, be no order as to costs. 

E .K.JRA) 

	

kTDHUR 
ADMINISTRATIVE MEMBER 
	 VICE CHAIRMAN 

MR 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

'GÜWAHAIL BENCH 

(An application under Section 19 of the Adininis-

-trative Tribunal Act, 1985). 

D.A. No. l'i 	/2002 

8ETWECN 

Shri Nirodh KurnarDas 

S/c Late Aahil Chandra Das, 

R/o Rly Qr.No, Ok 95.D 

Loco Coloney, 

oG.Rangap are, 

District.. Sonitpur (Assarn.). 

Applicant 

—V ersus- 

1. 	Union of India, represented by 

the General Manager, 

N.FoRailway, Maligeon 

Guwahati. 781011. 

2, Divisional Railway Manager (p) 

N.F.Railway, 

Alipurduar junction 

District—Jaipaigurj (w.a.) 

3. 	Oivisional Engineer (v) 

N.F.Railwey, Alipurduar Junction, 

Dist. Jalpaigüri (w,a.), 
oes Respondents 
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PARTICULARS OF ORDER AGAINST WHICH THIS APPLICATION 
IS I1AD  

This application, is directed against the 

action of the respondents in overuritting in the 

service book of te applicant in respect of the quail.. 

—ficatjon and date of birth and against the action of 

respondents in not correcting the date of birth as per 

the school certificate and also against irrelevant 

charge—sheet dated 11.4.2001 given by the respondent 

regarding, the date of birth. 

JURISDICTI0N: 

The applicant declares that the subject-

matter of the applicant is within the jurisdiction of 

this Hon'bje Tribunal., 

LIMITATION :. 

The application also declares that the appli—. 

—cation is within the Limitation period as has been 

prescribed under Section 21 of the Administrative 

Tribunal Act 1985, 

44 	FACT OF THE CASE :- 

(i) 	That the applicaht after passing the Clss—VII 

Examination in the year 1963 took admission in 

Class VIII in the Sudhani High School, Sudhani 

under Katihar district (Earlier purnia) of 

Bihar. But after a few months of his admission 

in Clas—VIII,. his father expired and hence he 

Contd.. .3 
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had to left the idea of further study-and accord.... 

—ingly left the study and atar ted to search for 

a job. As he left the study, he obtained a 

Transfer certificate from the school in the year 

1965 as a proof of his date of birth. 

One copy of the Transfer certificate 

- dated 15.4.65 is annexed herewith as 

!!r!xu re—A. 

That, the applicant states that ultimately he 

was appointed as Khalasi under the then Inspector 

of works (I.O.w.) ,N.F.Railway, Rangapara and 

he joined the said job on 3.8,1968 and SflCB 

then he Continued the said 'job. TilJ, his promo-

-tion to the post of Filter Plant Operator 
11 

( in short FPO3 GradeIII in the month of August, 

1985 and he A was  further promoted to FPO, 

Grade—Il in the year 1986, 

(ii) 

That, the applicant entered into seriice at the 

age of about 19 years, After his appointment, the 

respondent authority opened his personal service 

book wherein, The authority obtained his signature. 

Be it stated that when the service book was 

opened, he was asked his date or birth and quali.-

-ficatjon and he stated the same as per 'the choo1 

certificate and the same was made entry correctly
1  

(iv) 	That the applicant states that in the year 1999 1P  

he got one seniority list as on 1.4,89 from one 

Contd, 1 ,4 
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Colleaques wherein he found that his date of 

birth had been entered as 2.12.43. Be it stated 

that the said date of birth was also over—written. 

Immediately after knowing the seine the applicant 

submitted one representation dated 18.9.99 to 

the Divisional Railway Manager(P) requesting to 

correct the date of birth as per the school 

certifidate uhich he submitted at the time of 

appointment. 

One copy of the seniority list as on 

1.4.89 and one copy of the representation 

dated 18.9.99 are annexed herewith as 

hnnexur€..B andC resctiv4y1  

(V.) 	That after the aforesaid representation of the 

applicant the respondent conducted an enquiry 

in the $ Sudhani High School about the U genuine. 

—ness of the school certificate of the applicant 

and accordingly it was found that the said certi-

-ficate was genuine one. The Divisional Railway 

Manager (P) conducted the said enquiry and submi.. 

—tted his report to the General Manager (p) wide 

his letter dated 14.12.2000. The said letter dated 

14.12.2000 also clearly reveals about the genuine 

—ness of the same, The applicant, also obtained 

one copy of the said letter dated 14.12.2000 

but failed to collect the enquiry report and hence 

craves the leave of this Hon'ble Court to direct 

the respondent to produce the copy of the enquiry 

rep o r 

Contd,. .. 5 
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One copy of the letter dated 14.12.2000 

is annexed herewith as Annexure 

(VI) 	That inspite of the finding of the said enquiry 

about the genuineness of the school certificate, 

the respondent No.3 issued one menorandum of c 

charges dated 10.4.2001 asking the applicant to 

submit his representation against the memorandum 

within Ten days. In the said memorandum the 

sepRan . respondent enclosed one statement of impu-

-tation of mis—conduct. In the said statement of 

mis—conduct one vague and concentrated charge 

has been implied on the applicant without any 

basis and/or documenb • In the said statenent of 

mis—conduct the authority leveled the charge 

that the applicant entered in the service by 

giving a false certificate regarding date of 

bitth , It has also been alleged that as per the 

school certificate he was attaining the age of 

14 years 8 months and 1 day as on 3.8.68. 

One copy of the said memorandum of charges 

is annexed herewith as AnnexureE1  

(vii) That after getting the said memorandum charges, 

the applicant submitted his defence statements 

dated 27.4.2001 denying the allegation leveled 

against him. In the said representation the 

applicant specifically stated that as per school 

certificate his date of birth x was 9.6.49 and 

accordingly when he entered in the Service he 

Contd..6 



was attaining the age of 19 years 1 months 24 

days and as seniority list 	date of birth was 

2.12,43 and in that case his age was 24 years 

8 months 1 days. as on. 3.8.68 and hence the 

questions of under age4 at the time of the date 

of appointment does not arise. He also requested 

the authority to make a proper enquiry about the 

year of his birth s  

One copy of the•ssid representation dated 

27.4.2001 is Annexed herewith as Annexure. 

That after the said defence statements the rospon 

—dent remain completely silent about the matter 

without giving any information to the applicant 

and hence the applicantgave a number of reminders 

dated 23.7.2001, 12.9.2001 9  19.12.2001, and 

29.4.2002, In all the reminders the applicant 

requested to inform about the decision of the 

authority so that he may hot be in trouble in 

f'atura. 

Copies of the representation dated 2.7.01, 

12.9.2001, 19.12,2001 and 29.4.2002 is 

annexed herewith as Annaxure 	serIes. 

That the applicant states that the said memorandum 

of charges dated 10.4.2001 has been issued by the 

respondent in complete violation of the statutory 

provision of the Railway Servants (Discipline and 

'Appeal) Rules 1968 in'as-nuch as a the authority 

did not annexed the list of wiliness, list of 

Contd, .7 
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documents VI by which the said memorandum of charges 

has been prepared, The applicant also states that 

the said charge has been leveled against the appli 

-cant is falsaless in as much as the same is not 

based on the date of birth as shown in the seniority 

list or as shown in the school certif'icate, 

(X) 

 

That the applicant states that from the statements 

of mis-conduct as issued by the respondents them-

-salves, it is clear that the ,authority has got 

vertified the school certificate dated 16.4,55 and 

the same has been found genuine and hence the respoh- 

-dents shàuld accept the same and to correct the 

date of birth  in the service book, 

(XI)That theapplicant states that as the respondents 

remain silent inspite of his defence Statements, the 

applicant personally approached theoffice of the - 

respondent No.2, tomake an enquiry into his 

service book and after going through the service 

book the applicant came to know that there are 

some over writing in the data of birth and qualif-

-ication coloumn, 

(XII)That the applicant states that at the time of his 

entry in the setvice his date of birth and quali 

-t'ications were correctly written in the service 

book as per the school certificate and hence he was 

in impression that all things were correct and he 

will reture in the year 2009. But suddenly when he 

Contd. .8 
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got the cop y  of the said seniority list from his 

ca].eaque, he detected the wrong entry , in the date of 

birth 	Be it stated that the year of date of birth in, 

the said seniority list has also been over written 

by ink. 

• 	

. 	(xiii) That the applicant states that inspite of the fact 

finding in the enquiry report.the respondents 'are 

completely silent about the matter and as inspite 

of his repeated representations and remainders the 

respondents w neither corrected the date of birth nor 

give any information to the applicant and hence the 

applicant , being aggrieved approached this Hon'ble 

Court by filing this application. 

5, 	GIUNDS FOR RELIEF - 

For that the action of the respondents in not 

correcting the date of birth is illegal in as much 

as the school certificate has been found genuine 

which has been produced by the app'icant and 'the 

same has been got •verfied by the respondents them-

-selves in the school. 

For that the respondent action is not justified in 

as much as 'there is over writting in the service 

book of the applicant so far the data of birth and 

qualification is concerned. 

For that the aótion of the respondents in issuing 

the memorandum of charges is illegal and arbitrary 

Contd. •• g 
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in as much as the same is not besed on any substi-

.-tutional documents and the same has been issued 

uhimaicaIly,  

('iv) For that as the applicant has produced the genuine 

school certificate and as the same has been got 

verified by the respondents, it is the duty to 

correct the sane 

(v) 	'For that the applicant was not aware about the 

• 	 wrong entry/ov'erwittjng on the date o? birth in the' 

Service book he did not initiate to correct the 

date of birth earlier, but immediately on gating 

the seniority list, the applicant made representations 

alongwith the school certificate md and hence the 

respondents should accept the same after the verifi.i. 

—cation as has been made by the respondents. 

(VL) For that the action of the respondents is not sustain.. 

—able in the' eye of law and is liable to be set-

-aside and quashed. 

(vu) For that at any rate the action of the respondents 

is not maintainable, 

6. 	DETAILS OF RME0IES AVAILED;.., 

That the applicant declares that he has taken 

RRR recourse to all the remedies available to him 

but failed to get justices and hence there is no other 

alternative efficatious remedy open to him other 

then to appro'ch this Hon 8  ble Tribunal, 

Contd. ,10 



'4 
..IlQr. 

7,, 	I9ATTCR NOT PREVIOUSLY FILED ANDOR PENDING BEFORE 

ANY COURT  

That the applicant further declears that 

he has not previously filed any applicatian,Writ 

petition or suit regarding the matter before any 

courb, authority or any other bench of this Hon'ble 

Tribunal or any such application, Writ petition or 

Suit is pendin§ before any authbrity. 

• 	
8 1 	RELIEF SOUGHT FOR ;. 

Under the facts and circumstances stated 

above the applicant prays for the following reliefs : 

To direct.the respondents to correct, the date 

of birth of the applicant in the service boo.k 

as per the school certificate dated 16.41965 

(ANNEXURE—A). 

To set aside and quash the (lemorandum of charges 

dated. 10.4.2001 (ANNEXUREE). 

To direct the respondents to allow the applicant 

to continue his service till the date of 

superannuation on the basis of the school Certi. 

—ficate dated 16.4.1965. 

To pass any other further order or orders as  

your Lordships may deem fit and proper. 

Cost of application. 

41 

Contd...11 

I/ 



9, 	INTERIM RZLIEF  IF ANY 

• 	 Under the facts end circumstances stated above 

the applicant do not pray pray, for any interim relief, 

10 . 	 . . . . . . 	 . . . . . 

11 • 	PAR 11W LARS OF INDIAN PU STALORDER: 

() 	I.P.O. No. 	 76574616 

(ii) 	Date of Issue 	: 	15/05/2002 

Payable at 	 Guwahati,, 

Verification, .,.12 

-'#-e 



-12- 

VRI F IC AT I ON 

I, Shri Nirodh Kz,Das, son of Late Akhi]. 

Chandra Das, aged about 53 years, resident of Railway 

£rt.No.95D, Loco Colony, P.O. Rangapara, District 

Sonitpur (Ass), and presently working asSr,Sectjon 

Officer (Works)/I.C.W., Rangapara (North), N.FiRailway, 

do hereby verify that the statements made in paragraphs 

1 to 12 are true to my personal knowledge and the submj 

—3sions made therein, I believe to be true and I have  it 

not suressed any material fact of the case. 

And I sign this verification on this the 

11th day of Méy, 2002. 

Date ; 1?405,2002 

Place : Guuahatj- 

j~4,  f o  dk ~,r -~ P 

91  



/ 	 W1TX U RE A 
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L 

TRAfSE CTFCATE 	1TT tiU - T 

i 	Pupil's name ttiiii ii 	1 	 .t 	 J 1* 	2 Father's name 19t 1IT TT 	I& J- -.- 

3 	Residence (viltage, thana and dist5ict)  

fr 	(rn, T;n 	fn) 

'4 	4 tate of admissionff 	j ' 	5 Mm No. Rltili 

14 	6.1 Date of birth as recorded in the admison register (in words) 
4 TT (r1 ) 	 . 

;, Dateon whih he left.the school fi 	M q ffr'? 	t 
* - 8 Class in which he was then reading (in ords) t  ,j, Jt 2.IL 

(I 

9 (To be uilled'up when the pupil leaves at the,nd of the session ( 	l uI 
fr'n): 	 . 

Whether he has passed the Examinatio,n 1for promotion to the next l?iher class 

to (To be filled up when the pupil leaves during the session 

• 	Attendance during the current session 

4 	 Dateok 	Date of Possil,le niber Actua l number 

	

admissIon 	leaving I of nUendnnco of ttcndnncc 
sthafw fl ft1 

1. In this school 	 2
5 

 

4 
2 , 	Jn ............. .. .,....... ...school 

- 
3 . 	In. ............... .......  ... ..school 

xx. Character wmw 	 -t 

	

F 	 •I ,  
* 	xz. Reason for leaving school fn 	t.  qjKI: r'frt 

* 	All sums due by him to the schqol have been paid till 
fqtg qu rt rr 

Dateofissuèi-fif 1L. 	 • Headm 	qrii 

i 	 iii (v$c 

AUid &c 

2Q4L 	7O' 

7- 

1q.ob.002 



.. 	---_-._-- .• 
DMC. 	•''.. 

JS.JL.L 
. 	fci. 

 5iar K r. Guh ni1 Kr.Guha ?/GN 1.1i52  

 Ssohan th. Dcy 	- th.D.y "/BNGN 19.39 21.5.78 

. Snorafljan DeS - "JFI 9;11 i812.61 1o.ii8 

5 Dhjendre Singh S 	 . 	. "IFKM 1.7.+7 20..69 2,3.8.85 
irah Kr. 	s Lc.Lkhil u/R? 2.12.3 3.8.68 27.8.65 " 

. Thgoish 	Ch.SPrk'r " rinsh Srkr t /JTT2.516,11,8O u 

r1dhri ?IaPh U 	su 	hi "/IL 16.9.41 8.5.68 1.9.85 
 Preswer Rry 	. Shib 	. 	-y 	.. t t /NL t1.9 2.8.71 ••5 

 Rejndra 	?rspd H9rihr 	rpsd '/NLi 17.2.50.13.10.72 1.9.85 

11. .rc' n 	Lredhen bu.Le'l 	rahpn - 	It/JJ. 15.1.0 1 .7.7 0  2711.85 U I 

I 	U 
1- 

4-6-17 

;4._ --21 
3-? -8 - Attsd 

3-7j4. 
	9ciz 

sc 14-0 
	 Ad.iocc 

• 	1? 

3_61L. 

3-6-14 

3—• +.j+ 

t4 
S . 

. .. 

. . 

. S.  

. J 	 - . 
ijSjOfll seniority list of F.F.O.r,IiI in sc1e Rs. 	O-1oo' - 	.. 

. 	ivisfl 14±82JT -• 	 - - 	 . I 
rtriit: Enginerng. 	Divisi fl. 	11pUur Jn. / 

3Ct1 	<treigth 
/ Cr±terin: Length of 	ivice to the grnd e & post. C1 .ssifjcatjon; D1v1s1oa1. rm: ?oSt; 

•Temp: 	hst.:_. 
Tc'tal: ____ 

SI. 	ame. 	 Wthr's. Name 	QW0 rkTöf 	armi- .................. 

I 	 -. 	 • 	 VJ.tLJgL 	LU  I\O. Q 	 S 	 . 	. 	. 	rnder. birth. 	ptt. 	prorno-' 	ther 

- - ? ----- 

1. Kc21 	iia 	 Lt.Krnswar S21k1 5 TO, J 	 1 	Sc 	 . 	S 	 S 

- 	 (ContQ...../2,) 



C' 	
. 	 1• 	'' 	' 	 - 

-- 

12. thn 
2ô.3.38 	16.2.65 16912.87 	Gxn f 4LJ. 13-15 

ci 

3 
13r 

T- 	
/2 	 JII 

	 T)t.jJO9/o9 

Ci"y forwiea f. 	1nfrrt - 	nd ncc'ssa ry a cticn t 

IOls/r*ic, 	NLi', 	i 	-2Y, 	NY 	WGTT 	FKI',  

?Y, 	NCP,  

Brieh 	 1Y, 	rCL\T, 1\T IO, 	9CM, 	NCP i 

() Bn c 	Se cy ./Nr/i 	NY, 	PTC li, 	T?Q, FJJ, 	NOB, 
cncrr 	& spare copy icr 	/cse. 

iiny appE'1s 	eE-s senic'rlty psitin shu1d be sub1ttec -atbin on 	ir c' thc o trils o f fic d't 	Of recIapt ff this list. 

- 	 3 9 
for DiVI.iy.rger(), 

d 	rurin. j 
(kp/3989) 

- 

4 

- 



L 

4 '- 

I 

-j 	 -- 

- 

Th Liv jsiun al hly. 1ut i .:v, (Lj) 	 . 

Alurdur Jn./i'. ftiy. 	 2. L 	 ', 

Oo 

It 

'fliru : iru[)Cr (Aiwiiw.L. 	 - 

Sub : Seniority us t Fo W 
dated.13/ 0 9/ 89 

 
- 

p 	Please conncct above scniority list and service bio-dstO of 

mo therein in item 

The date of my birth therein has been mertofled as 02/12/+3: 

and the digit 3' of +3 has been over-written in ink embosed over 

some other figure. 

I, /* 

That Sir, my actual date of birth is on u')fo/, oui. iiui. 

/ on 02/12/+3 in any case, shown vide the above S1.List. I was not 

aware of the anomally as I have not received/Seen the seniority 

list in question. S/list such publishes never reaches to indiidualó 

-'[ 

	

	concern nor the same are executed in office notice board. The S/list 

I received coincidently from a colleague of mine and known about 

1  all; hence coulU not conuect/represented in time scheduled therein. 

When assigned in the job, I executed and submitted a copy 

of my school certificate in support of my age, as such root of 

such anomally in date of birth could not discerned with. 

I shüli be highly obliged and grateful1 alike if your 

honour co so good uy correcting my dute of birth as per copy of 

my cUooi certifi..ct W voiU f'uturc d1s'ute over tho istlUe. 	
1 

V 

Date 

((Iy Lu I J)1/ V/ AI',J &u hi 
iiiiu 'iii: Li 	n nui ii,u• riinVy 

ne L,ti 	)I  

Atto-d 	- 

u 7o  

Advaaci , 

W. 	 2002 

lours faithfully, 

Yuur ftii tLul1y, 

d'A , t~ 	-b- R,1j 
(', OtL I  



NO E/213O).A.Pt.T.. 

ANNEXURE - 

OfficG of the 
Divi. Rly. Mr1ager(), 

• . Dated.J./12/2000. 

TO 

- 	Subi Alteration of dft6 of birth (f Shri ijrodh 

• 	
U .tor. .i/R?AL•. 

Rof- your 	
28.20000, 

As do1red.Vid0 your letter as raferre abovo,0r8 BLWI 

of this orfice 
was djrectcd ta SucThafli High School f rota whore. Sbri - 

•;. Das.hS Obtifl3d the tho61 certificflte. 

hri S.GhOSh,SIMI attended 	hani'a aftor 'vorirication 

	

of hll recor()S he hs sbflitt 	a report or4 thiEf is9u.A Xerox COPY 
of the suno is 0clod herewith for taking further r4ecoSsaX'Y action 
at yOur3.icCQtiflg to the anquiryreport, the School certificate tlo.. 

•doted 16. 61f tsetd 	the goad Fastor,SUdhni Hig) ScioOl is: 

/ pound egeniifle. 	 : 	 ::; • 

• 
i  / 	in this contoetofl thii office lotor 1o.T/213/30 (-0° 50  

/ 7  dt 	35 0 2000rflaY kflcW herofoXrOdth,. 	• . 

/ 	 This 

rAMT • 	• 	 ,• 	.. 	 •. 	 •.• 	•. 	• 	
• 	I 

DAz one. 	 for 

Attad 

5E/zovnt 	- 

-- 

Gb 
• 	I 

t I  

(rCll2) 

4 



ANNExURE 

NORTHEAST FRONTEIR RATL\VA 

STANDARD FORM NO. Ii 	 C/174 L 

• 	Standard Form of Memorandum. of.,charg for imposing minor penaRes 
(Rules 11 of )S (D&A) Rules, 1968), 	- 

Noth.. :P!!. A4 
• 	 .- 	 Name of Railway Administrition) 

(Pace of issue) 	dated 

MEMORANDUM 

............ ....
.. . .. ..(Dcsignation 	 0

Office on 
which 	 is hereby. informed.that the President/Railway B3ardf 
undersigned propose (s) to take actibu against him under Rue II of the Railway sr- 
vants (Discipline and Appeal) Rules; 1968. ;A'statethent &the imputations bimiscori. 
duct or misbehaviour in which actioji is poposed to be taken as mentioned abOve, i s  enclosed. 

s herty given an opportunity tornake such rcprcseta- 
tion as he may wish to make against the proposal. The rcprescrati9n ifany, should b 
submitted to the undersjed (through the General Mauager 	2YApRai!way, so as 
to roach the said General Manager) wzthm ten days of recelpto1 thisjvIetnoiandurn 

If Shri& 	 fails to submit his representation 
the period specified inpara 2, it will be presumed that he has no representation to nuke 
and orders will be liable to be passed against ShriA&o..? _cXi)a r ly 

Thecelpt of this Memoran4m should be acknowledged by Shri..j 
/iD * 

Y.(By order and in the name of the Presthnt 

Sign ature.....  

):iieJ Pfl?U7j:crc 
Name apd es1gnaton 

IUWou
V.  

- 	 . 	

e 

DesIgnation and Office of the Railway Servant I 

*To be rGalned wherever tZs Memorandum Is IssUod by the Railway 13ard/the Pr Cc Ident %Whcrsths Preldt is the dlscijjnary authorjy. 

,A1I-QL'A b5_ 
', &lj, Pr 	 94-40,000 Porin. 	

• 	(J 
3S2LL 77Ø 

Advccc&~ tA.T.. 
i?.Ob.2DO2 



ANNExURE —E 

TATEMENT OF IMPUTATION MISCONDUCT/MISBEHAVIOUR AGAINST 
SFIRI NIRODH KR. DAS, FPOJGR.I UNDER SE/WORKS/RANGAPARA. 

Shri Nirodh Kr. Das, while working as FPO/Gr.II under 
JE/Works/RPAN submitted an appeal dated : Nil against seniority 
list No.E/255/1[E}/AP dated 13.09.89 in which he requested to 
alter his recorded 'Date ofBirth' from 09.06.49 to 02.12.43. In 
disposing the appeal a fact finding enquiry was conducted and 
during enquiry it was evident that Shri N.K.Das is a literate 
person and signed theist page of Service Book of his own in 
English. With his application for alteration of his recorded 
'Date of Birth', Shri Das produced a School certificate dated 
16.04.65 issued by Head Master, Sudhani High School, Sudhani and 
the School certificate was also got verified. From the School 
from its counter-foil and as per this school certificate his 
'Date of Birth' is something other. The prayer of Shri N.K.Das 
was forwarded to Hqrs, for examination by the competent authority 
who observed that Shri Das was in possession of School 
certificate at the time of his appointment i.e. 03.08.68 but he 
entered in the Railway 'service by giving a false certificate 
regarding date of birth. ;As per record of school certificate he 
was attaining the age of 14 years. 08 months and 01 day as on 
03.08.68 when he was not, eligible for Railway service and decided 
that the 'Date of Birth' in the 1st page of Service Book may not 
be altered and it should be kent in binding. 

For false declaration about the 'Date of Birth' Shri Nirodh 
Kr. Das availed undue benefit for becomirg'a of Gdvt. employee at 
his minor age and after a gap of 33 years he prefered the appeal 
to have the advantage of serv..ing more which is misconduct and 
misbehaviour 'on his part and attracted vioj.ation of Rule, 3' (1) 
(1), (ii) & (iii) of Railway Service Conduct Rule, 1966.' 

W,,-o/. 
Divisional Engineer/V 

N,F.RIy./Alipurduar Jn. 

At1Qd b - 

ot YAL 

Advocata 	A.T. 

2002. 



ANxu E L F V 
TO  

400 	The D1via1ooa nCincer/V 
N.F. Fi. ,y . / ia I pur ci u rr .J n 

QULh A 	O)Cr 0.atnc1 

iUh 	' 	)ti,it t 	ins t M;sor !ciuu, 140,1 
J1-t.-li. dt.i1/+/U1. 

sir, 
In referercc t( -,,  1cuorendum No. mentioned. above I beg to 

stotc. you that 1 rlibmItted Lft1 Cceinst, aeniority list No 
F/25/1(F)/Pdated , 1/ 09/89 in which Ircquted fog' corrction 
of dote. of hrth from 02/12/3 to 09/06/1+9 not to alteir the 
rN'orru (FIt' of brth rrci O9/U6/9 to 02/12/1+3 u usntin, 

econdIy rcgcrdin School Certiftcate ii3ued by iiedmater! 
udhEirii HiFh School on 16/04/65 of which copy submitted furth Gr 

iF. sc-wie Which can not be soiethir other though mentioned. 

hieftu it nps ineritionc-d that myel1 entered In the 
/ niaw; crvice Ly givinL. a faic certificate regrdin of 

birth and cis per record 1 was attaining the 9C of 1QL 
otcQi çM as on U3/0/68 whire from said record Erranjed 

IS not uowii Which is CO1)lete false. 

ctusJ1y my ute of birth wee 09/0/49 while ntred in 
Railway service and wni. Etttainin[ the vge 01' 

flics per dote birth in the,  Eenlority List of 13/09/89 
thnt1oncc 	 was Otteirline tee ajc bf 	 j 

On WhIch I subinittc 	pal. (Js the digits t3 ' of 1+3 
also over rittcn in ink, over scmc other äi.git). 

c toni rt 	t, irn Ut nti coinp. ticr: of ltboUt 33 
ycary ncrvice you 	Jr) opinion that "oi on 031OE/8 when h.: wSM 

for llmilwey sErvicc". if I eictully entereo in 
uarvioc et thm minor vj.,a or, mentionad thri tho deto of birth will 

be (03/08/6b 	i/08/11+) 02-12-53 not 0212.d43 	mentioned in 
said eniority liet which Is not corrcb ss icceptad by you ,eo. 

r.o qution of t,ivlrlL folpe dlitior *bout th.G 
Wxl th (1)fl 4U 1. tj: I no on 1 Pw MUFI th, L my Ottoof birth tn 1th 	H 

	

ol 	I i rc.i'v h.. tI1 4  

,AtMtQ.d b51 -. 
(i 

Adyoct 1 C.A.T. 
/1 

/ 
I 



—,o 

(2 ) 

Now on conc1uo1or 1 wouic) request your hono.w for 

proPc:' cnqnlry crc excide out of the year +9, 1i-3 and 53 
which is ectutil and errsnge for correction of the said datc 

and yCX' ondreleose rnc from the allegetion for wI'ich I would 

remciri av 	ritMu1 to you en uiio. 

.• 	't' 

Dated ; 2/0/201 01. 	 YQUS f a1thfuUy, ' 

( N moxii icu&t w. ) / 

/ 
	 L4 Grd. II / 

thder SWWres/RPIN. 

Atatac 	- 

AdvôcoL C.AT 

I  

i . f 

: 

.1 

'14 

4 	 4 



H 	 - - 

- 	 I p 

1ir 	
i1ic.cr/V, 

• 	u j .1 IU .U1L' 1Jii. 

ToUgh 	£-ro per ChtiflflGi. 

Sub :- 	 i 	L;'& 91 Memorandiza  

Sir  
I bei most respectfUllY to state you that 1 nuve bwittCd 

d1't.1C qu1nrt. mid moinorundU on 27/1+/01 thrUth 	/W/lPAi. 

jut no in1oriirnt,i'1i r:ceivoi %,ithin the period. 

As the clatc of retirement is connected with the cctucl 

date of birth, Co i compelled to remind your honour to 9 ivo 

-iofl um 1cclDX'O actu3l date of birth to kcc) the cerv 1  

rord correct for future guidence arid to avoid ay troubJ to 

y family iTi absec of me. 

On the t±vu I woulci eoquet your honour t 	ni u ti'1y 

go through the deffeflee and give actual diciiOfl by which I 

may may continue in service for actual period. 

Dated i 2 3/07/01 	 YDurc ftith1uLLY, 

(H IROW1 KWI iJt ) 

'1CrthIi. 
tk(1cr cWW/R?AU 

Athstad 10 

S62c&tjaU 

AdvôcocL., C AT 

i' O2OO 

-4 

H 



To 
'rho Divisional Railway Manager 

. flly€/JLiPurdUsr Jfl. 

QUII1I & I?'o PCEr Gb ;' n c .i. 

(P), 

11( 

I - 
I 

w 

! 

t~ 

Sub - 

Sir, 	
. 

With 
due resPect I beg most respectfully to state you that 

) 1 .1 

I submitted 
several applications previously for correction of date 

of birth ) 	 'vicc 	 UPQt of th 8CtU3 

rU 	i copy n.Lco proUucGd which wo iuGd by 

JdrnatOr, Sudhni iih schoOl on 16/O)+/65 n which eierl.y 

mct10n0d the date of birth a 09/ 06/+9. ut in record prticulrlY 

in the seniority list No.1V255/ I(E)/JP dt.13/ 09/ 8 9 the date of 

birth snowed Lf3 ins tcad of i-9 being ove.cwrittcfl in ink on the lst 

digit as "3" over oinc other digit. 	 / 

On my appeals LWVAII)J also was d1rectd to veri2'y•th' 
school certificate on which without giving decissibfl I have ben 

served with memorandum 0.213/30(E)AP 	
II dt.11/+/01. Defience 

against said memorandthfl submitted CD 27/4/01. But no informatn 

or deciSSlOfl received within the period. 	 ' 

	

On the obove 2 woulU equet your honour to 	 or 

Ly ir 	 lc nn I m psin th 	oyr' in much Wxiat I  I 
- no :Lni 'ition r ca vd within on month I oin to inforth tho fudt 

tO }j(p Jty th . t@ O bh 

is oflflCCtCd with the dite of superafluatiOn' 

thpe to be consider(d with the pray and oblige. 

Mvance copy send by post for information and early action 

please. 

Date 	12th cptJ2001. 	 Yours faithfully, 

f(6O(iI fr6ç 	: 

( N1R0])13 KUMIt ))AS )• 

FPU/ TI, 	/it?IN j 

At4skd  bM 

N'- 
0 	Ffl II HPt 	 ? 	 a ' 	 INv 

Anui( F 	ttj1,trg1 	) j / J*. 

Rrji ti r d' 	Al 
 

'Tfr 	iTT fl1 	 fj 	 ç 	 tt( StEI.nW 

AddjcdtO.....
.\((((\\J 	.. 

A [ 	i 	. 	 - 	

•i 

Advo,C.A.T. 

* 	. 

IM 



	

' 	 AHt1E)( 
'I 

	

- 	

1 

i vj.  s ionoi 	iiwty Fiincex' (L-) 
iF. iUy/)L.Ur in. 

H 
ThrouLli a Lt'oJC' Chcrlfle.L. 	 L. 

	

ub - :orrcction or 	te of b irt1x. - 

With due rcct 1 bc to state you that inpite f 

cciti, fur corrcctiofl of j4,, vtc of birth L hvc not 

bcn i LO'IC with cny ocition from 	initrtiOr) x U 0 , Wo 

• 	 in j)vrcvJ.nC the 6CY0 in nxity. 

Co, )1E 1 wouL.. llClfli. ri6 your koriour to COflGid(1' :cortjon 

of' thc? 	inc 	eriy cle posvible. 	 . H 
Cops' of the 	cc2 uthnitto lc&tiy or 12th. ept/2OU11. 

encIOC for your iE*)i vrx conjcrtion PiCtc 

I,* tetj 1 9t1,i)cc/201.. 	 Xoux 	itr1u1Ly,  

A 

( 11rQdh 1r. 1s ) 

	

-- 	
• 	 C/i1, sriw/i'. 	. 	. . 

	.f 
Copy to ; 	 • -. 	 • 	• • 

	

10 Li1i///)J for favour of 	 • 
Iriformotion and ory votJon Actse. 	• 

. LbC ivi.io.L Ccy. 1fltU, AL'W 
J.i.v.iv'ton. 	rouh the }rnch iec. 1WR'I?4 

• 	Lsrrich i.L ./I 

	

3. brnch 	. Er3/flAt 	ib J L tor 
inornrtiun &, 	ctry nattoii 

	

ii

1 	
/\,I,l T 0 A kf o4su 	

.No 
Fk/ I J/R PAB ø9 

gis1cred*.,.,j/O,... 	 ter 	.1/W/Ft.kJW. 	• 	'... 
io 

• 
S/1(s(il7 (If Jfh'?)1 (f/lor 

I,,• ' 	-- 	-.,. -•.., " 	' - 	 /'tki2.Si2.c 	 ' 

: NOT ThSURItD 	• 	 •• 	 Li 	 . 

	

to 	No.1 	• 	 9jL 	 • 

frnpffll 	• 	Qi1j p, 	, 	27211 	 •,, 	• • 

	

, 	 c .A .. 

, II 
(1 • 	 Ii•' •1 	I4I' 

• 	t 	' 	•/ 	.•J!•,,q,1 	/l...'itn" 	)t//,ip 
• 	 •• • 	-•_• 	 -•, 



- 
AN 
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To 
The J1V ioio.IW 11WDY 140r1tt4r 

n. 	t 	wy/!air(Ji 	JXI. 

iWauLb 	; 	A'QQX' ChofltLL 

• 1ub 	Corotioi of 	of' birth in 	eriC4 	cord. 
S fi fifi 555 	

- en - 	 - SS - fl S 	• V ! 
F ir 	

I -UpAto 	ttc you that initG or coversl. rinor 	or4 

ubmiiofl of 00cucnt8 in support of actu1 (QtG Of blrth, 

have not yet recciVe 	ro 54er judLewnt or ôecieion from admin 

iin 	is seen that I 1uve to fee reti w3Gflt from 

Eervico this wy witIout 	ettin4 	pro?cr judgement end corrccti4i, ,[,  

of the ôt 	of birth. 

Neuornc.uui issuec on the 	issue of which dcffQfloC o).Eio 

ub itted in time. Lst1y I submitted OPPea on 12/9/2001 wbicu 
1eötcd on 19/9/01. 	 • 	 • 

• 

	

But after sucl,. u long period no rtsPonee f'orn 

'I 
the 	rtc oi uy retirealcrit nccodni 	to servico 

CCQ 

	
in ri3c,chiril, o1wr Uy I woulo Uo the hOP of court fQ 

jernent wsitini 	to 7th. 	4y/020  

• 	bo to be consivared tith- tb 	within ?th 

onu oblige. 	 / 	 c•. 

Thur& 	f ipithfLlLiY. 

thder SW/K?IIN! 

VCO CQiy FOX16 by post for cerly 

Cody to 
 

(XLi Divialwisl 	etory/i7flWAJ 
• 	• 	r inforactior 	naceserTY action 

piea. 

•'' 

1< 
signature 3- 

Atistod b1 - 

Sce&c2 

?O5oO2 

• 	• 
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fli THE CEJTRL ADMIflISTRTIVE TRIBtJITAL, GUWAI-IATI BEITCH, 

GUWAHATI. 

0. A • 110 e 159 of 2002 	
Cq 

I1-1THEMATTER0F: 

Sri Hirodij Kuuar Das 	• •• ADpliCnt 

- Versus - 

Uni 	of Inaia.. 

visional Railway M2nger(P) 7  

H.F. Railway, Aliprduo.r Jn 

Divisional Eiiocr(V,), 

II .F. Railway, klipurdUar 

Ju'ction. 	
'I. 	pondmts. 

-AND - 

III THE MkTTER OF :. 

Writto Statcuont for nI Q, lohalf of 

the rOSpon(iefltS. 

Tbc answer1 ig rospo2rlet5 rlOSt respectfully bog 

to whewoth cP uncler : 

1 • 	That the answering rospon(iOfltS have gone through 

the copy of the application filol i)y the applict ani 

have unclors toOc the contents thereof. 

Contl... ..2 
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That, the appJi.cnt has got no valid cause of 

action i/or right to file this appU.cation. 

That, the appliCation suffers On  ground of mis- 

representation of facts nd 	_i nterpretation of rules on 

the subject.- 

That, the appUcation suffers on ground ol' infir-

±tiO3 oy, the point of limitation nd is barred under Indian 

Lnitati Act ond SectiOn 21 of the Central A:inis trativo 

Tribunal Act. 1 9 8 5. 

5. That, for the sake of brevity, the respondents 

have boon aisod to confine their replies Only to thso 

averments in the applicatiOn which are roliant 	id i:iaterial 

f o r a proper decision in the case. All other allegations to 

the contrary 	the application arc denied herewith. 

That, the Case is  hit inder the principles of 

e3tOppel and acq 1 je3anCe. 

Tht, with regard to statements 	made at para- 

graph L(i) of the case, it iS submitted that, it is 	ot 

within the 1Q 0wlodgo of the respondents as to which class 

and i w1ich school and for what period and years ho tudjd 

in different classes prior to 1963 and what ae/cIate of birth 

were recorded in different institutions and aS such the 

application is quite vague d hence the contentions of the 

'.3 
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pp11 t r-',.rc not '1n ttc-1 s correct. The copy of ti-c 

Transfer cortlilcato dated 16 .~ .65 of Class 1Ji11 of 

Hig2 School 5 SuljrjjtDOd nOW cannot be accepted as a valid 

docunont for the purpose of change of date of birth at 

this stago,4 so,not Only 1Oi-flg it barred under lin

tion but also on ground of applicant being ' literate 

staff and as such prayer for change of dtc of bi rth now 

Is qUIte 	r - IssI ble 1 n torris of the v'r1  0113 rules, codo 

prov Si  os r'nd I ristructi ons i s sued by the fli lway Bc.'rd 

fron ti no to time noriti Oril ng the norns rrid procedure for 

the change of date of birth after entering in Railway 

service etc. 

His asertionc at paragraphs +(fli) and 'i-(iv) 

clearly proves that the applicant signed the 8ervice Book 

after 	suring correctness of the entries in the Sorvicc 

Book and that he reforred t10 so called representation 

against the scnority jjst dated 239.89 only  in  the year 

, whon as per nstructions/rulOs he was roqirod to 

it roprosontation, if b.c Colt agrievod with the 

rity list, within a period of one uonth. 

It is also to su1it heroin that, if he actually 

submitted any  valid certificate in support of his date of 

birth and qualification at the tine of his entering the 

Govornncnt service ii the Railways, there could not have 

been any cause or ocCaslon to put a wrong date of birth 

Contd.. . . . 
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and also false qualification in the Service Book, whicil 

cortificato/dOCULIO!1t 5  boars his. own sinaturo alQa Besides, 

his Own. declaration about his being 25 years of ago Q the 

body of the Moiica1 cortificato/Exaniflati°n report dated 

2/3.12.68 	 qhich fi( cunOnt3 bears 

his signature a1a, bears the testinony of his declaration 

of age, A such ,-io of this co tontions/ailogatlon5as 

nade in par 	pll'3 agra 	Lj(jj) , ( iii)  and (iv) of the appli - 

catio n to the contrary are ackiittod as correct and hence 

those are denied herewith. 

Further, the applicant has nontionod only the 

sOniOiity list datod 23.9.89 and has 0ttod to nention 

0thcr senoritY lists dated 1+.4.86 (PublishOd uxlcier 

Dlvi 51 rnal Ha iway 	agor(P)/Aiipur1uar Junction's No. 

W255/3() AP dated 1L..)+.86 of I.alasi helper in scale 

R.21 0 - 29 0/_ a3 on 1 .+ ,8L 'nd2I0 .E/255/ 1  (E) AP dated 

1 )+.9 .95 
shoWing seniority pO5itOn of MOM & FPO/Grado I 

in scale Rs.1L00 - 2300/- and R.132O - 20+0/- in Alipurduar 

JCt±0n. Division as on 1 .+.95 whoroi hi nanos appeared 

with his date of birth as 2,12.19-3. 

Copies of the above scniOity Us datod 

1L..L,36 (Tj 1L.9.95 arc annexed hereto as noxuros iVc-

iV)rospeCtiVeJ-Y for ready perusal. 

Con.td. 1• .1.5 
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8. 	Thb, with ro-'rd to averrionts at paraaraphj 

12O application 1 15 3Ub1 tod 

that the contention of tio app1i.cit arc not correct cd 

hence loniod herewith. It is also to state i1oroi1 that 

there is no quostio1 of ho1iUnf ny enqir 	for the 

purpose of chano Of  date of birth amd that no such enqujry 

was hold for the DU°5O  of chanco of date of birth especially 

when such chanos arc reuiatod by the rules laid by tho 

Ra.iway Board nd jnstructions issued o the subject cnd 

there are clear coda provisions in the Railway -s on the 

subj oct. All the avements to the contrary arc denied here- 

with nd tile applicant is put to strictest proof of bis 

avoments/contontions. Further, tile Annexure 'D' to the 

applicatlon also y- 
enquiry wis Con- 

doctad for tho 	urp 	of offoctinC chcngo of date of birth 

of tile applicit. As the applicant never produced any 

Transfer certificate etc • and has 	Ow cono up  with 

now stories aftor decades, it was considered necessary to 

probe into the voracity of j55Uin any- Transfer Certificate 

etc. by the School authorities o1Y,  especially When the 

particulars ro ardin ago and educational qualjfi cati ons 

as flOW contended by the applicant arc at VariQCe With 

bis earlier subiss1ons/doclarationz. 

9 .(a) That, with regard to avomonts at paragraphs 

+(vi) d +(vii) of tho application it is to subnt heroin 

that the rospondonts do ot abit correcthess of any  of 

Cont—luo 
 . S •. 
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the avornonts except thoso wbich are borne on records or 

arc specifically adnittod hereunder and the appliccit is 

put to strictest proof cf the sane • It is denied that at 

tie tine of his  appointnont in the Railways he stated ilLs 

date of 1rt1 id qualification as corporatc4in tho 

Sdhani High School s Transfer Certificate now prouced 

by bin 'nd tilLs fact is well substantiated 

,ot only  fron tic 

entries j the date of iirti1 COl 	j the Service Book 

id Mo:lical certificate dated 2/3.12.1968 but also fron 

tbo entry j tIe Educational qualificati Colu of the 

opening page of the Service Book wherein tile following 

had been put 

.4eP 

Iton - 6 (Dtb of birth) = 2.12.193 

As per Moclical Certificate. 

I tai - 9 	= Pas sed Matriculation x:iination from 

(ducational 	Purnea EducatIon Board. 
qualificatc) 

Itcu - 12 	= s:v- Iiirodh Kui:iar DaS. 
(Signature of 
Gov o-rnnont 

Sciant 

(is,) 	 It is also to su1.ti-t hero in that at the 

tine of hiS appointuont his ago was 2-i- years 8 uonths ci 

I day On 3.12.1968) as per antinicS in his Service Book 

Contd. ....7 
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c"id Mo1ical exninatio report datc:I 3.12.68 and his retire-

i:ient date will be December, 2003 (takjni this date 2.12.1943 

as correct date)and if his PreSent Contention that his date 

of birth should be 9.6 .1949 (as mentioned i the Transfer 

Certificate of the school nOW produced by hi wherein hiS 

educational qualification has bCOfl mentioned as Matriculation 

Examination passed) then lika it would show that he was 19 years 

1 month and 21+ days old in 1968 when he entered Railway service 

and his aco of superannuation  from Railway s crvice 

6 0 years as superannuation date) will havo to be extended 

upto June,  2009. 

(c) 	It was evident 2 ron his representation (undated) 

suitted in 19991;lox so that he has contrailicted his earlier 

stanC/declaratiOnS etc. as ro'ards his dato of birth and 

educational quafications etc • and hi present as sortions 

wore out of record and mainly aimed at to nullify  his baror 

oclaration/subi:dssions etc • and to derive undue benefit of 

s orvini for more ycars i  the Railway beyond the superannua-

tie n ao as conpQod on the basis of his declared date of 

birth 1.0. 25 yoaro 2/3.12.1968 and aS recorded i Medical 

certificate dated 2/3. 1 2. 1 968 and openini pace of his orrice 

Book (w11ich documents also bears his own sinaturo as a token 

of authentication of entries in those 

appCant has t forward contradicto: 

earlier submi55io uZt on the eve of 

service and after more than 3 decades 

appointment on the Railways which are 

•:iocunonts). As the 
c- 

coflictingjis 

his retirement from 

from the date of his 

i n  the nature of 

Cr)!ltd. 0 . 0 • 



r averS ing his earlier z tatonon ts/ dcc larations ,bcf ore the 

appointlng authoritieS ,at tiie tiuc of entering the Govern-

nont job in the year 1968 nd uOStiY ainod j-  to derive 

1DOrsOflC'l benefit for extension of service period for 

noro years, his actions wero considered to be bCconing 

of a Governuent servant and tontauot to jCOduCt/jS-

be1aviour witbj the noanjng of the Govornuont servants 

Conduct Rulo etc • and it was thus decided to resort to 

disciplinary action as rcclui rod under extant rules for 

false doclaration/nisCoflduCt/uisbehaviour on lu-s part zznd. 

j5 suing the ucuorandun of charges etc . as ncntionoCi by the 

applicit. But due to cloica1 errors, date of hirth to be 

altered was shown as 9. C6 .49 to 2.12.43 instead of just the 

OppOs±tO i.e. iron 2.12.43 to 9.06.+9 ani also wbilo con- 

lui.s 	o as 	on 3.8 puting .6 	(in torus of the date of birth 

as sh)wn in the Transfer Certificate flOW produced by the 

in 1999 or so,in_ad:vOrtOfltl L. 
hiS ago as  on  3.8 .68 

C 

was conputod as 1+ years 8 uth 	cnd I day in toad of 

2+ years 8 	ntlu 	and I da 	id this errors continued/crept 

in the nonoran dun of cla-rges al 0 erroneouSly and 	ad- 

vortently ,wbich errors aro regretted. 

(d) 	It is also to submit heroin that the alleged 

error had littlo effect on the fact and basis for charges 

and the nain spirit of the allegation of the charges wluich 

wore based O false declarations by tile applic-nt about 
o3 

the data of birth etc. arc quite apparent from the avai- 

lable records ?cnd scne has boon echoed in the penultinato 
) 

Contd. 0 0 4 09 
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pr of the rticlo of dhros (i:iutti) c'n1 ± the 

5 pC1dfl order d.tod .25.6 .2002 p01 i thiS C5C by the 

discipljnry authority while e1bortinf the Croul for 

WhiCh the rjjor penity of 

- 	thhol':1in of i'icrOLlOflt for one year 

y3 paSSO(1. 

(c) 	It is denied that the seniority list of 1989 

the digit 2.12.43 is duo to vorwrltin(. In ftct, tio di.its 

+3 ws lrcJy there 'nd fiuro 1 3 1  which was 	fdod 

Corn w-s clorly put ly in the seniority list i the dtO 

of birth cOlunn. The chrc of ovor_writin jth s 	1flb1O 

corroct in such 3itutiJn fld hence djd herewith 

3fl(I ZUO 'Jill be Well evident C r01- the  pr0V1)u3 seniority 

• 

	

	lists pUb ihcd Ofl 1 1+. 1+.86 C'.n:l i+.9 '95 etc. i1orc±ridto of 

blrth ws shown 2.12.1 93. 

For rcJy pOUSl the date of birth etc • Z wore -• 

put 	the earlier sn0ity lists dated- 86 
—L 

arc tab1atOd heroin bolor ; 

	

• 	 . 	Particulars 	81. 	hTno 	Working Data of Date of 
- 	110. birth 	appointuont 

1. PrcyvnC1-1 	20 $ri llirodh 	IOWRPAIT 2.12.43 3••68 
3OYljorl(.'3r 	 Das 
listof 	 . 

	

• 	. 	 Kha1csi helper 
scale r.  

210-290/--. 	 • 

	

• . 	. 	under DEU/III 
• 	as 

(circulated 

	

• . 	under DIi(P)/  
APDI 1 s i1o.E/ 
255/3(E)/A? 
d t.i.. 1 + .6 .86 • . • ,OflD-. • •.10 

'-S 
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Part±cular3 	Si. 	I-I:io 	WorkinG 	Data of Date of 
under 	ijirth 	appointront 

2. Provincial 	s 	Sri ihirodli Kr. IOWRPhI 2 .12.43 3.8 .68 
orit 

listofFP0 

Grade II in 
scale r. 
1200-1800/- 
u'dor APIXT 
Division aS 
on 1)+.95 
irculatod 

under Dr1M(•P)/ 
APDT'c I-To .F/ 
255/1(E)AP 
dt:1. 1Li.9.95). 

• 3. Prav2hIcial 	6 
sonjor±ty list 
of FPO Grade 

• 	III in SCaiC 

r-. 950.-.1 500/_ 
under Djvision 
Wise aS on 
1.1+ .89 (Circu- 
lated under ITO. 
W255/ 1 (E)A 
cltd. 13.9.89) 

to 

(f) 	It is also/zulxiit heroin that the alleGed clerical 

mi3 tako/ error wbicb. load to ttinG a yronG GiGuro Q 1)+ years 

j3 toad ci' 2-i- years etc. can Ot brin{ fly chanGe in i5 declared 

data of birth as recorded in the ScrvicC sheet. 

Frani his contention to chno his data of irtil to 

9 .6 .1+9 it was apparent that he antcd a change in  bis recorded 

date -of birth in the scrrico records • This request cannot be aCCO-

pted as tile SaLle ±5 qjto 	violation Of oxtO1\' hubs ',nd ordcr3 

on the subject. To accede to his rcqcStOuJJ.i alSO noari to 

extend 12±5 oriOd -of ServiCe c'nd data for retiroLlont besides 

accepting an wi roas onablo and acceptable wrong data wbich is the 

Coritd.. a. .11 

Sri IlirocUl Kr. IOW/RP.AhT 2.12 ,L.3 3.8.68 
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-. 	 - outcxio of 1is cfterthouCht. There is no proper ond 

stisCctory oxp1nat1on from his side C.5 to WIly dCto 

• 	 V 	2.12.1+3 woz ontorod in hi 	Service Book under bis 

• 	 nc'.turc 	'nd s to why :kQ. u'.intaincd siJ.cnco' for c11 those 

pOriod of nero than 30 yors 	d 	to Why 	O repros on- 

• 	 tation etc. was filed by bi 	for chngc of data viitbin 

- 	 tile target date fio:l by the Railway Board a 	C. last 

chance for sc.uo. 

10. 	That, with regard tb avomcnt at paragraphs 

(ix), '-(x), 	1f(di) 'nd +(dii) of the application 

it is suthitted tha-t none of the allegations of the 

applicnt as nado in these paragraphs are a•3nittod as 

correct oxcopt thoso which are borne on records an:3/or 

are specifically 	iitted hereunder. The applicant is 

put to strict proof of such of his allegations. 

It is cnpiiotic.aliy denied that the nonoran dun 

of charges dated 10.+.2001 hd been issued in couploto 	V  

violation of statutory provisions of the Railway 

Servants (scipline an:i Appeal) flulOS 1968 or that the 
/ 	

charges wore not bas dd on correct rocorz/nf01mnat±ons 	
V 

wiich we-re disclosed by the applicant while entering 

in the Gevornnont service or that his genuine School 

Cert±icatc (now produced) has • jy 	ignored or the ros- 

ondonts maintained silonco as alleged, 
V 
 or' that Inc could 

1ow about the datQ of birth as 2.121943 only C ron the 

C0ritd..s..12 
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sOfl.jorlty 1st publiShed jyj 1989 (Anno±u±e B to the appli- 	V 

catioi) or that pUtt±fl.0 the digit 13? in the date of birth 	V 

colual jyj the 3enority Us t dtod 1989  (Annoxure 3 to the 
V 	

application) 13 not correct as per rccôr'd of the ease or that 

ho CoUld OW about tbis data of birth 1.. 2.12.191f3 only. 

fr 1'±s co1loaue etc • or that the rôs ant application 

before tile Hon.' lila Tribunal for change of date of birth from 

2.12.1943 to 9.6 .199 for extending ills service period by.  

V 	about 5fr years are tenable • Rocor 	clorly reveals that all 

his aovo allegations are quito ±ncorrect and surfers from 

suppresslOn of real facts of the ease by bin i . 0. 1IL5 Own 

signatures and acceptance of entries in Medical certificate 

and Service Book,, the previous sonioritj lists published 

c', - 1 circulated in  .1986, 1995 etc. whore his Seniority p

tion in the the cadre and his date of birth as 2.12.19+3 

were clearly sho.'inJ 	 , 

V 	 'That in vii of what have boon submitted in the . 

foregoing paragraphs of this written statement none of the 

grounds for relief - ac uerlti)ned in paragraph 5 of the appli-

cation and relief as sought for under paragraphs 8 and 9 
V 	

of the application are sustainable unlcr law and fact of the 

case 1  1l1-3 prayers are li able to be rejected. It is Zubji±- 	
V 

ttod that no action has been done in an ±llcgal or wMnsical 

manner and he cannot rcsi 	from his earlier statemonts/ V  

V 	 V  5U1y'i55iO215 made whle entering i to the Railway scrvicb 
V 	

•• 2.12.19+3 according to wh-ich 110 iill roacil the 'super- 

allliva-16io,j age of 60 years on 2.12.03. 

V 	Contd...13 
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It J-0 also to renti5n heroin that as the applicant 

has also filo:l C. soporato appliCation 110.292 of 2002 in connoc-

tion with disciplinary proceedings 1S LlCfltiO1lC(l by him i tbis 

application, necessary renarks/su1iis sions regarding such. 

proceedings have boon furnis1od in the reply subuitted in that 

case by the respondents. 

It is to reiterate that so.far as. cbagc of date 

of birth is concerned the roqucit of the pp11cant  is iaCCo- 

ptable a it i5 not covered by  rules d laws d goes against 

reality nd fact of tb CaSO C.fld °r0 so when such Cli iS 

barred under Indin Liaitation Act 'nd Section 21 of the 

Central A:i4strativc tribunal Act, 1985 besides various 

ci rculs/ lottors/ jp truc tion is sued by Railway Board, Minis try 

of Railways on the subjoct, hubs  1 +5-RI (old) d Rule 225- 

RI (now). 

Rule 145-flI stipulates inter-aU a that every person 

ocring Railway service should declare hi date of b±rth. 

11)jsh shall ot differ from ny declaration, oxprops or impliod 

for 	publiC purpose before cntoxng cny Railway service. 

• 

	

	 Copies f above rules arc cnnoxod ieroto as 

knoxuro V and VI respectively. 

The applicants contention f or change of date of 

- . iirt11 is lot tonlo on fol1wing grounds also : 

I )that ho bins elf authenticated by his signatures 

• 	 o- the opening pe of the Service Book and.. the 
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i1orljcai cxcziinatJ_C)ia report whore the date of 

birth was recorcd i; 	1968 as 2.12.1943 and 

• 	 . 25. years respectively. If the al1eed Transfer 

certificate was in  his possession in 1968 while 

sininr, the opanin 	of ti.o ServiCe Book 

as also ricdLc..1 examination report on 3.12.68, 

• 	 . there were no causo for not ctatin8 the 9.6 .L9 

as date of birth (i.e. date  pu 	the T.C. 

pro]uced 1)y him now) cnd' tho actual olucational 

qualification i.e • road 	pt 	Class VIII, instead 

of declaring bins elf to be a Matriculate. 

The Railway AkiinictratiQn pride:l the cnple 

/ scope to the staff for correction of wron8 date 

of the data of birth in service records, hut the 
• 	 .. 	

. applicant (lid not avail 01 the opportunity of 

Railway Board's Circular dtcd LF.8 .72 etc.. 

• 	 . 	
. 	 2) that his application for change of date of birth 

is after about 30 years from date of j 0ininru the 
Railway service 2nd' after 13 years of his boco- 

ming 	Group 1 0 1  staff (Trw 27.8.85) 2nd those 

cannot be tormc 	as a reasonable poriod. 

3) that hiS explanations as to ho 	the aiJgocl 

wrong date co to be entered are not CVCing 

as satisfactory 	:i as per rules as case history 

• 	 . reveals. 

.-t 	4••7 	 1r 
. 0 0 . i 
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that when nlw y  di:iiniz tration ext ndcd 

one i31nkct opportunity to 11 tff concerned 	'. 

to ni roproscnttions rolct±n to ch'no of 
dce of birth, if thOy desired, within the cut-off 

date fxo:1 i.e. 31.7.1973 c'3 ho lc'.ct Chcncc, vdo 
lottcr3 dtod 3.12.1971 nd 1 .8.1972 cyl tile pojn:t 

of ltertion j their rccordód dto of birth, 

the applic cnt clid not come foiird with bis csc. 

'nd pointed out nothing, id perhp3 ho roiis od 

that his eco 1!d not norit for oncidortion 

either under Rule 145-RI  (old) i.e. of IndiLn 

Rilwy Estb]ishncnt Code Vol:io I, Rule 225-RI 

(now) id note 5 unJei it -5 (i.e. 	d.ncntcl 

Rulos)otc. 

As the ppUcnt wc'3 clrody 	employriont o 

3012.1971 ho cOuld represent 2g'inst. his recorded 

dctc of birth upto 31 .7 .1973,. when c per his own 

s0rti02 I3, lie Wl5 in poSSOSSiOfl of the s aid - 

8chool Jkcaving Certi.fictc cktod 16 . ~ 1965 with 

hira o -  the cbio of his ppbinthont on the Rilwayz 

in the ycr 1968. 

The photo copies of Rule 145-RI,  flilwcy Board's 

Circulrs dtod 3.12.1971 nd letter dtcd 

.8 .1972  whore under It, cut ofi tto 31 7 .1973 

wcz fixed crc ioxcd hereto 	Annoxures VII id 

VIII rc3pcctiroly for rody porusl. 

Contd......16 	- 
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that in t1 proviou3 3oniority 	to published 

jyj 1986 and 1995 etc. alGo bic nie 	pporeci 

in the3e LL3tZ cnd dto 01 blrtll 3 2.12.1943 

ucc chowniinct b.iu . 

No reprccenttioi-i was filed by hi n ainct 

thccc coniority lictz tit'uh the staff wore 

porriitted to file representations within OO 

uonth, if they felt 	rievod. 

that hol:iin. of 	enquiry for tbo pijrpo3o 

to accort.n as to whether nny T. C. as 

alleged by the o1:ipioyeo,WC5 issued by the 

Sud1ni High School, Purnea and tI ascert 

nont of the fact that such Transfer Certificate 

was actually issued does ,ot ip_sofact oa.n 

that the contention of tbo Railway olaployec 

for change of bis recorded date of birth etc. 

should be accepted. It nay atloact confim 

aijout issue of such certificate and cannot 

1ispeQith the other rcqireuents of law and 

rules and procedureS etc. laid doin for change 

of recorded date of birth disclosed at the 

tiao of initial aDpoifltheflt in service • It 

however not denied that such enquiry was hcld 

at Purrica. 

Contd ...... 17 
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That, it is suheittod that all the actions taken 

in the case 	the respondents arc quite ioal, valid d 

proper "J IivO boon tkon f tar duo r'pplication of rjjn4 

a-nd that the pros ont cas a is bas ad on wronc prcrJis Cs and 

suff arc from wrong representation of fact, ji5cOncaption 

nd nic_interprotatiOn of rules end laws On the subject 

bocides basins on orlOncous surLase only. 

That, necessary enquiries arc still tdcr prOgress 

end the 2nsworing respondents crave leave of the IOfl bic 

Tribunal to file additional written statonont, if found 

necessary etcr such enquiries, for ends of Justice. 

1+. 	That, under tho facts ;id circunstancos of the 

ca3e, as stated in the forcoinL-; paraçraph of this written 

statenont, the instant application iS ot uaintaiflaljlc under 

law id fact of the case end is liable to be tLsn5.ssod. 

I 

ContCie.... . 18 
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VERIFICATION 

k on of 

JO 	 by 0CCUpctiOn 
O 	 Lit 

Railway Service, workin( 3  as CJA/ /r_mL1 	fr1eut/4 
AJipurJUar Div±Zion, IT .F. Railway do hereby solemnly 

affirm and state that the statements made at pararap1c 

1 :'nd 5 arc true to my I-ioJlodre 21d thOSe made at 

pararapbz 6 to  9 arc based information as athcrcd 

from records of the case, which are believed by mc as 

true .'xid those made at ros t of the 1arzraph arc my 

hjblC sui-ij55i3  before the lion' blo Tribi,nal ncI 

I s±rn this verification oj this iS 	day of May,2003. 

IiORT1iEPST FRONTIER r1AILthY 
XQ'iR x TQiJ 

FOR AND Oil I3EIIALF OF 
UIIION OF INDIA. 

IW P.mqnrsi om.. C ) 
. P. sty, MaIIga. 

SwEh*tI ' 
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-N (ROhH V m 	 .D3 Nae in full (Block Capitals) 	 . 	
1. 

fiffT.ri/Father's Name 	 kflIL CHWDRA . 	' tOW 14 ' 

 

'fujsn, NauonalIty/Caste/Re1,gio 

 

Domicile a'establjshed 
 

fitr q, u, r 	vU 	 P.O. suiwJ1 P. 	8j,io,pug. 
Residence (in Full) 	 bii. 	') 	 NE 4 

'. ti4 	c 	
#5 rfa1/Datc of birth 

Fr pr/P1aóe of birth 	L 	\, 	f$rf1 I District 
ç.tt Lja (!))t 

Educational qualification 	 .. 

9.fimilwA tg 	
0 	

. Personal mark for identification &.•. 	.. .• 	 • 
• / 	I 	 Tt•ttU • 	i fb  10. 	V 	$TTI U( 3i 'uii 	' 	t 	 . 	• -. 

, Left hand thumb and finger impression 
•$• 	

•• 	
, 

14  1 a-,  
-. . 	r1ii/Littlefinge 

anir/Iing fing • 	• 	. __________________ 

".' aiii/Thumb  

m/Midd1c finger 	.• 	
. 	i/Forc finger _______ 	

,• 
11 	r/He;gh g: 	%IzI 	vi,')/inchcs 

r iT/Signature of Government Servant. 
' 	 St  

nil 	irni 	r e;q ri4i 	r 	at qjj 
Signature and designation of the Head of the office or other Attcsting Oflicer./flsppctor 

of iYUr/,' 
A, 

fr rqrr 	r otil 
efl 	f 	 urn uRM 	

/ The cut irics on this page should be rencwcd or rc-attcstcd • 	 at Icast evcry liva years, and the gignaturc in lines 12 and 13 should be dated. 
q 	 q 	 /Finger prints iiecd not be taken afrh cvcry five ycars under this rule. 

 • • 	. 	 . 	 •' 	

lie 	
- 
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L4tT 	/ 	2 	 3_''_4 5 6 7 	 8 

j 	 : 	 ec' 
-).L 	..7_ tha. 3 

rkrr 	Lt.St h 	 "i 2 	r •Z 5 	5 -  
-3arkar 

4+0 

- 

-, . 	 JLlan L - 	Air 	 16 	0 

taou r  

I 

	

' .' -\ 	- 	 r.. -• 	 1 	 ________ 
- 	 ¼ --i 	• 	 Li. 	

- 	 1 fj 	) 

.op'T rr'rd 	r'fictc. 	-,d 	jr' 	-:- c' or to 
1) 	 • 	2j 	 , 	/ i-,: 	 - 	 -. 

	

r:: 	 :a: ,: 	 • 4)  
(. 	ro cipy or 

y 	pn! 	roa 	o nIoit pition shouU t  
OT 	C . 	 - i 	't 	c 	2 	 ti 

IC) 

a- 

for DI VL, v 1JY# 
LTP'RD-.t JUJT- 	I'-  - 

(u./9485.) 
	

/ 	
S 

1 0  

- -------- 	- 	- ________________-U----- 	 -.------------------------ ------ 	 ----- 	- 	 --- -- ---- -- 
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F. RAILIAY. 	 - 	- 
1 •VUE ' - - 	 -. 

Provisional senioHt 	lit of MCM:&F.p.o.f.t in scale .400-2300/...d 1.1320-2040/_ under kI)J Division as on b..4.95 
Deptt:- zhgineering.. Divn.:- APDJ. - 

.#.. 
Critran:- Length of sercice to the grade & post. Classificatjon:_ Divisional. - ..•_•_••_•_j_...%•_•_•._ 

..3 	N a 	e. Father's name. Vorking Date of Date of Date of 	onfd./iihether 	Remarks, under. birth. kpptt. 	- promo- 0ffg, 	SC/T. 
• • tlon.  

a 	9 
S/.Shrj •.• 
Subodh Kr.as Akiul Ch. Das IOW/RFAN 26.7.42 1.10.65 26.12.78 	Corifd, 	MCM 
I ravis-i Ch.rian Fanchanan Barman "/I/APDJ 28.5.42 27.1%.60 5.7.84 	3 	 Sc 	Ad-hoc FPI 
Kanupriya 	oy Indra Kr.Roy "/I/APDJ 25.3.42 21.12.62 5.7.94 	 Iiz 

.4. Sudhir Kr. is Lt.Benode Behari "/II/NBQ 31.10.47 1.10.65.. i6.1.85 	' 	SC 	ç (4 1 

Das 
5. Birendralal ..'as Lt.ktajmohan Das ' 1/II/NBQ 2.2.45 16.9.65 16.7.85 	" 
-6. Harihar Prasd ' Lt.Raghunath "/II/NBQ 5.7.47 28.8.60 12.88 	" 

ALctbirar, 	.c,ro ' 	Lt.ibhiram Boro "/DhC 1.11.44 .13.8.66 11.12.B3 	ST 
toi Padmeswar Gogoi ' 1/biC 1192.46 13.8666 10.10.91 	it 

Aicron-ira -.1Arabor 	Lt-.-Jiten-dra Cha- u/RN? 3.1.39 7.8,63 
- 	- 	 - 	- 	-- ------- 	 - 

101091 	— ty kraborty 
10.hakjm. All. L.I. Nabirasul "/U-AN 8.7.47 28.8.68*  

- 	 . 

10.10,91 
ll.Raja zai-  3ahdeo 	hagat "/i$AN 8.5.46 8.5.68 1.3,93 
12.Amal 	r 	oicaj L.t.A.N.chowdhury /iJBT 5.1,49 1.8.71 - 1.3.93 it  
1 3.P.R.Bhattacharjee Lt.Panchanan */C0B 7,7.43 2.4.63 1.3.93 hattacharjee - 

14.Bijan Kr. Nitra Jicendra Nath "JI/APDJ 12.2.42 26.12.62 1-  '.3-93 	- 	- 

Mitra • 

15,Jaadish Kr. £arkar Dinesh Sarkar tt /NJBT 2.5,51 16.11.80 

- 

1.3.93--- 	" 	 SC 	 - -p- 
-16.?otila1 Das --&trendra Nath "/I/APDJ 25.9,43 26.12.62 

- 

15.691  
• 	 Dag 	- 



4 	 6-

2):.- 
_,_•_•__ - 

frovi.&lonal seniority list of F.P.O./GrII in scale h.12OO-i8QoJ- utier APDJ Divn.sbh h' 

1's, 	 obaz. hcihikary Nilmohan Adhikary IOW/I/uT 4.8.L.O . 14.11 .63 	184 CoxN. 

2. 	Kr.. en 	 N&gera Ch.Sen 	 1.39 	22.5.63 	+i.134 	 - 

3 	flp C'lakrabDrty 	Suir Chraborty YG! 	2 	 21.10.70 	26288 ' 

4* 	 ut.a 	Bui. Cb. Ditta 	 22.6.72 	26.2,88 1$. 

5 	xrar i.r.CLtha 	Anil Kr. Guha 	P, F. 	1.11.52 	10.11.74.. - 4.11.89  

C. Lthan 	Dey 	Harndra Ch.Dey -IOi/N ' 	

2105.89 

	

7 inir vijan  ua& 	Harcr'dra Das 	 9,1.41 	18.12.61 	1.12.89 	. 

	

DaZ 	 Lt;Aithil ChTDaä 	 2.2L.43 	 : 69QL1 iJL VT.T 	t 1T 

	

$aikia 	 L-L.. Karneswar Saikia "/D 	.13.3.41 	138.56 	 ." 

	

4-4~ lti tnai 	 Sair4bhu 	... 	 /IJi'JJ V V 	 2.G5_ 	1393  

	

.i 	 Surjba11.t Das 	"fi'L? 	 .2.54 	i. i2.79 	1..93 	" 	 SC 
- 	 - 	 Dj, 	 V  

	

' 	 iority list of F.P.0./Gr.1IX in scale R..950-1500/--under A?DJ/as on 1.4.95.. 	 71 

	

.by 	 Sh.Ib Pd. R,y 	I01/NLP 	1.i.39 	22.8'1 	13.9.85 Conf.. . . 
' 	 ioi traia.n 	 Babu].al Pradhan 	.tt/RPAN 	V  15.i.O 	1;7;78 	27.11.85 	

. 	 V 

•:V. 	ii. 	 Jagt Ch. 3i1 	 8...44 	20.8.71 	7.6.89 	" V 	 - 

1.8.89 

3acliindra Ch. . KarmakarV " /X/Pi.J 27.2.58 	17.6.77 	-7.6.89 	. 	 . 

V 	 • 	 24.8.89 

	

-•.... tfl 	 iipin tore 	 6.2.56 	21.1...80 	7.6.89 	 4. 
4.91 

Dip:tJtr ar 	 Jogewar den - 	 - ."/i/A?LJ... 18.10.56 	21.1.dO 	7.6.89 
24 

 

- 	
V 	 .8.89 	 V 

Birenr1a1Saha 	Lt.DiEambar Saha .?/U/Q 	1.9.9.5. 	20.3.69 VV28.8,89 Confd. 
- V 	Chowdh  

V 8. PaawairiJh- - 	 G. Jha 	 /. - V1.10o50. 	18.1-0.7Z 	28.8.89  

COntd ... 3... 
V 	

V VVV• V 	 VV 	 V___ 



I 

I 	 • 4 
3 

2 	- 	3 	 4 	 5 	6 	 7 	8 	9 	10 
I 
I (C0ntd.....FP0/ ( r.III.) 

S/Shr i  Basanta Las 	 rtajballi 	 IOW/BNGN 	10.1 .51 	21 .6.80 	16.9.89 Confd. 	Sc 

Mohari 	 Lt.Jitendra. 	U/NLP 	15.7.51 	16.2.79 	10.2.90 

1. Ranjan h!ukherjee - Lt.Surajit Mukherjee "/RPAN 	1.7.56 	23.7.81 	14.3.90 

12. Shib San-r roy 	Lt. Sitararn Roy 	"/II/NBQ 	r1.1.45 	20.3.69 	23.8.91 

for  
- 	 ALIIU.1LU.'.R JUNCTION. 

No.E/255/1.E)AP. - 	DaedL...j.LjJ9/95.  

Copy fow3rded ior informa don and necessary action: to ; 

Ioh/Dc, Li, 	 N, RNY,II/NBQ, 	GN, I'ThJX, I/AFLT. 	 - 

AN/NLP, 	 NBQ, NCB, APDJ. 

3 Branch ecy/ 	U/i4k-,AN, RNY, BNGN, NBQ, FKfl, 	?CB, APDJ 

Branch 	cy/':iJ/rL, -wN, RNY, BNGN, 	Fzw, CB, AJ. 	 - 

 
) Staff concaried&sare copy for P/case. 

!ny apea1 as regards seniority position should be submitted to this office 
iithin one month from the date of receiot of this 34st. t 

(us/13995.) 	 for 	Y. 
I. I 

_.i( 
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	 GENERAl 

-. 	 - - 	 tmtflatiOfl 

• . * Gorntmrfl of India's decisions.-1 The proceedings ot a u'• 

conduCted by a Medical Officer ora Medical Bontd constituted to 
IMfl110 a rail Way 

tvn.flt, or a cuidldate for 	lway aerviOO, should be trto n.e 
0 nfidit 

Candi43t0 r onmtidC to be disqualified by a Medical Board or Medical OfflC3r 
should not be forme of the reasonS which led the l3oard or Officer to 

 

(iiu1jfiati0i. 	
be carefully observed: 

• . 2. In ca.eCs, hwvcr, where a Medical Otlicer or a Medical Board 0onsidera 

that fl minor dl;abiitY di q qualif3ing a candidate for railway 8CrCO can be cured 
by 1.t.reatrfleflt. (Medical or Surgical) a Btatemoctt to that eIT,cC'i reeorlbd by the 

• Mia1 Oulicer or tle Medical Bord, as the case may bs. Thqr3'i8 no objection to 
a ckn1idate ir!forined of the Medical opinion to this effect by the AthniniBtra 
tion and wheq a cure has been ffcted it will be open to the Administration to sk 

for aitother medica' examination. 

First aid.—Th0 
 railway servants in categories which the Qeiicral 

IanOr may prescribe, will, in addition, be required to acquirs 
a'i approved 

certificate of competenCY in First Aid. They will keep their knowiolgO in Fir3t 
Aid alive during the entire periOd of their servicc thrjugh r

dfro3her courics at 

bteria]s that may be prcecribc(l from time to time. 

Service Agreemnen.+E%'c7 railway Servant, except one in Class TV 
srvIcc, sh'iU i) rPquirid to cxcute a service agrcement with the President at the 
tibia of his ib;taatW app1ifltlflt or If he blons to tho catepry of wrkshbp or 
shea staff. after the completion of 3 years' continUOus service. RnilWaY Bervftflts 
appititd ft a lipiitel period miy alo be required to exeutc an agrccnieflt. All 
arCmneflt.S hil1 14e stamped, the cost being borne by the railway servant concerned. 

1 
145. Date or birth.—(i) Every person, on ontcrifl railwiy service, phall 

doolftrc his date of birth wlmkh shall not differ fr.,mn any declaration epressscI or 
imlied fnr any piblie purpflse before, entering rn.ilvy srviee. In the case of 

litqkte 
staff, th date of birth hil! ho ontre I in the rror I of servIce In the rait• 

w.i meramiI mm ow't 
It tnmlwritin4. rn the case of fluter tt st'tff. tmt declare I dtto of 

birth shall be rbeorletl by a senior Class 111 railway servant ad witnesd by 

another railway servant. 

(2) (a) Whtn time year of year and mntlt of birth are kn')wn 1,m. hot the 
exact date, the 1st July or l(th of that mn mth, respectivelY, shll be treated as the 

date of birth. 	 I 

(h) 'When 
a pernhi entering borvice is unahin to give his date of birth but 

gives his a;.*, h, &hmld he asuCd to have completed the tatcd ago on the date 

of attosLtiOli, tm.ç., ifa pcmon ntrs 1 .•j on 1st ,Janunrv, 1938, and if on that 
tase his i statcil to he l, his date of birth should him taken as let .Tanuary, 

lo. 

Whero ($C 
perOfl concerfle(l is unblo to 5tnte his age, it 81101111 

ha 

assessmd by a Itaitway Meclil Officer anti the age s esed entered in' his record 

of service in 
014 manner proscribed above, the railway servant being informed of the 

age 80 rmorcicd anti his contirmation obtained thereto. 

I ,. 	 I 	16 
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Chapter 23 	 GIN1RAL CONDITIONS OP S!RV!CE 	 t222.225 

Iiuuld not be informcI of the reasons which led thd Board or Offlccr to rccommcnd ilisqualitication. This proccdurc 

houId be LrcftJly ocrvcd. 

wt'ciwhCic a cda! Offic 	r . 	Rnaiil rmiidrr that minor dkability tl.iquali 

tying a caii1idatc (or ai1way scrvicc can be èurcd by treatment (Medical or Stirgiral) a staitment to that 
.tkct 

ccordcd by ti m  McIlI Ofliccr or the MedIcal Board, as the case may be. ihet r is no objcctiofl to a C.. id .tr 

bring inforiiicd of the Medical opinion to this clTcct by the Administration and wlun .i c has bern cEIcCICCI it 

upcii to thcAdminstration to ask for anothcE medical examination. 

First.aid..-The railway servants in categories which the General Manager may 

prescribd will, in addition, be rccjuired to acquire an approved certificate of competency 

in First Aid. rley will keep their{ knowledge in First Aid alic during the entire period 

of their crvice through refresher curScs at intervals that may be prescribed from time to 

time. 

Service Agrcemcnts.—SpeCial Class Apprentices on Railways shall ne rquir.d to 
I 	 I 	

I 

execute a service agreement with the President at the time of his appointmcnt as a Proba-

tioner, in IRSM. Railway scrvant appointed for limited period may also be required to 

execute an agrement. All agrecthents shrli  be stamped. the cost being borne by the rail-

way scrnt conrned. . 'I 

- 

Note.1---In the case of all railway servants the offers of appointment should stipulat -. 

inter ali 'a that in all •ma'ttcrs not pecifically provided herein, or in the recruitment rules. 

they will be gorned,by the provi9ions of the Indian Railway Codes and other extant ordei 	 - 

as amencied/issdeci from, time 4U tiite. 

I 	'I 

I..  

Date of bsrth.—(l) Every person, on entering railway service, shall declare his 

date of birth which shall not diffcr.from any declaration expressed or implied for any public 

purpose before entering railway £rviee. 	In the case of literate staff, the (late of birth 

shall be entered 1  in the record of service in the railway servant's own handwriting. In the 

of illiterate stafr, the declared datb of birth shall be recorded by a senior railway servant 

and widiessed by another. railway srvant. 

'A persn who is not ably to declare his age should not lic appointed to railway 

sel . vicc.• 	I 

(a) When a person catering service is unable k L'ive hits date of birth but ive 

his ne. he should be assumed to have completed the stated age on the (late of attestation, 

e.g. if a persqn enters service on 1st January, 1980 and if on that tiate his age was, stated 

to be 18, his date of birth should betaken as 1st January. 1962. 
.1' 

%lTtr.. 	.....,. 	.,,. 	 nf hiriii nrc' kniwn but not theexact date. the 

1st July or 16th, of that month, r 1cspectivcly. shall be treated as the date of birth. 

22 
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Pandu, 

beads of De parteris - . . I 	• 	 . 	

p : t 	16'1 ' 4 Xlp 

$ D/KIR APDJ,11G & YIS/u3M, 
• 

I .  • 	 '... 	 DIt(.. AS6 )  AtL ; Audit Ofi'icer/1i, 
 . 	DE?MLDT, flI1(D), 	BatsCo:r?afl(i(rf:.64 

 contro11in Officer;IRly. SChr?O1 ItCOS(Y/'jj,  
. 	

Iy.eE Area Officer, DCOS(I:3), 3Lfl(1), 	:o/rrp 	 . 

	

All 

	At*/T!JH,. APS/KGN •/M r'!(t) , : CMT, PT3, i.Cs/:L 
 

; 	: •' CorLriiji 	Ofioer, R1y.C1iooi, ASO(TC)/.01, 	. $ 	. . I 	DAO, Supdt./ZTS;: Conti'oij1 0rficr, 	i'Ci i1, 	. . 	Ae3t. AuJjt Officer! u/.,/.'y /T3, hAt C /P.J XiiJ(s Cell), ABE(Wsj, 	 3/BLS1', Me(tca1 Supdt., XEfl(1.) 	(ii), LJTi: 
), I Cotroljn Officer,Rly.iiooi 

 SO(FIdalth), A30(Pjr4), 	rine ;upit.,  Area Officer/NGC, $a 	Czrn'1afld . ii. I ) .5 & 
Ciitro11ing Cfflcet, IJ.Sc hoo1 r'tt 	' I 	PAO, Asstt.Audjt f':r/LJG, A;:(sTp)/LJi: NV 

Cntro1ljr Offjrer• .!Jüy School, ITS DhMO/Bn, -I 	
O, AE 	ACOS/DBflT 	 i;/I:o at £13, 
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Sub :L' Procecure for recording. date of birth 

p 	 •. . 
	f. 	-. 	: on enterin Ra1•y seicc and its 

.alterLlti mi 

. 	: 	 • h 	4 1copy o f 81 Y O ardls letter No.E(t;o)II70BR/1 dated 
3l2.71o: the albvO aubject together with coplo; ofdv0 

pa N,3Q7RI ad 3O3-iI to u1e 145 of th Indian 4 
• 	. 	

Volue 1 i for-irded for ifoutj0 /•. 

oA 
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ft CHIJ PE1.OiE1 OFCER. l 	
of R1y,Boardts 	r 110. t 3 i 	) 

£ub.'oo(1ilro. 
/01' rec)rdin c1tto of bih • 	 - 	•. 	. 	

,-On 'onterjnr 	lw y Srvjee nd i 	- • •• 	-' • 	Altertjb). 	.. 	. 

• 	
I 	 .Rie 145-RV­I4aYZ iwfl tht every person, on entrg 	•I 1) ttwiy sorvio9, &hbuld d1are his dat of birth which ha11 not djffpii,  from 	y1ocj0 	c::pi- 	or publ[c purposo before entGrin 1aiway service. 1' 	ruiei 	,. not j3C1 flo on t1e poInt WlIt}I(jr the more :doclrtration jvon • 	by The parson sOU.d4 be accepted or itsh - 1 be ncct 	oiiy1 Jf. ot proc1tj 	

of a confirtory. .douriet3ry evlcIQnce, The Rul& -s •  
,j 	

siI- t as t 
what Cnfirrnat&r;e1octrnefltr C'fjnce • 	I. suid b 	çQeptd 	r t1- 	

purpo, As rogac a.lteratot1 of 'recorded dJ.t3 of birTh. Rule l45(3)(jj) RI 1nrs 
	that ' • wherç a Sti'a.ctory O:p1antj, (hjch4:1ol,ld ri-rj1 y  be •; I 	bmjttec wit}i 	a 	aojb1e time after joining 	rrjc) o. ta CDc natnces i- w1'ih the-wrcIn date caije to ho entei'e) 

I
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	is furnjh 	by thRa1ij 	
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the 8tatoment of ny previous attpt made to. hwc the zocor 
amended, it is open to tie cornpetct LtUt}IorIty to ffoct rth 

' . 	alteration, 
.? tiru2 limit_hLbcofl given for 1tornjo, 

2. 	
• Th ,B:tri have rvjewed the uxisti!g pI'r)vijO)Q f Rule 145R1 in th 1ig1i.of ?xporiencQ and have decjiocl :s under 

! 	• 	

*(t) 
 

W HEN A CANDIDJtTL IS ATLL TO TATC IiIAci, 
. 	 (Ct) L 	Whn a cdjd 	60 0 14r ,)s his . dato of birth in I w1th paragraph 145—RI , he should be asked to prcc 	accordáce 

uc Confjrwa_.' . . 
t tory docuTnentaryevjc1en 	such a.al1ittr1cu1atjci C.rtifjca.e or aMunicipa]. Birth 	 (If hois not able to produce - suchan evidence he should be asked to produce any other autht joatbd

donceto thQ satjfctjon of the 	qJ 
¶appo.rit1ng uthority) Such authcntlçateci doOuarj_eyjice 
cduld be the Schl Leavi or i fctTh Dtjsmi certjfjcte •.' 

	

r rJ. I a lu (10 C ucn t, !vo 	h rosc o pe -' Jiqid not be 	ted 	an evi Jon 	in5tpport of }icTdec1ar_ .tIonTe; 

(b) 	When a cndIde- is not rtb].e to producc a cor:flrmatory 
umentary. evidence or any, other au'thentjcated proof t the • btizfaction of the appointing authority in accnrcIarco with (a) above, he should be •  aktd to 	 inupport of the declaratj' 	of hi ae; 	-------------_ 	- -- - 	--.- - 

IV ornpbyoe oaro }1c b ton / to s 	that the date >fith as'dce1arod on etr- 	1r C)as IY qrvjco.s not different from any dec1aritj - ,' - 
xprosed or itplied, giyei c:r1Ir at the timi of Ls a. io asul J,,tbyur :or P, s a substjttitc, 

	

C! 1PIDTE 13 NOT ABLfl TO TTE 1li 	. 
RlQ 14(2)(e) provides that when a persn i; ub1e to 	t,tto }j 	1iI 	cO ,it. Should ho 	33cd by it !il.•'y 'i1iaa1, Officer arid the ac so aJsossec1 ertored in his.r.rd O f  service, 4 e Dpard -  hrivQ nuw,decjdd that ldtis provision 	r. •be 

 r.2tainod and a nrsn who is not able to cIec1arc hir 	shou1d'. 

(jjj) 	PERIOD :Qa A EATIQOr RCPFWE1 /1T (Ir:1fH. 	 I; 
4L Rule 1jjfljj) RI lays c1wn t}r't where t S;,isfactory ' 	cxplation' (hch should ordjnttljrv ho Subjttd within a 

	

jb].e irne fer joining service) is sunittc, ij; - 	open',..L b tholcorn tint athorIty to alter the recorded 	f birth,. i1e Bra 	ve 	 tho poriod o. ti -ac that shoula nornl).y be accepted -ts a reasonab1 	iio fr to purpose otU15Cj(pf):R! 	 tcôcidc.cf t} tTh) n1tertj 	±ri • dta df birth Shuld.be 31l0!OC1 after corpl 	m of ti'- roba- tjon pr1od or thrø years seicnL wh.c)iovr i e.i'1icr. 
F_•' 	 ___________________________________ 	- 	 -- 3 	In view of the 	 the Prj 	t in eecise of the powers conferred on him by the prov 	o 3O of the Costjtutj 	hereby dirccts that ue 145R1 

	

-) / 	
o 	hIndjan ai1cfaj Estb1ishment Codü VO1U 	I (vicd 	. Edjtj) shall b amec1 a in th 	nc1d ac1vcc correctjoii -  .,,' slips 9oQa and 1o.0_RI.,' 	
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GOVERIThIENT OF INDIA (BFIARAT SARKAR) 

	

14INTRY OF RAIBIAYS (RAIL ltEWERAiATh) 	 \ 	\ I 
(RAIL1riY. BQA.RD) 	 \ \ 

No.E(NG)II-70BR/1 	 New Delhi, dt. 4R1972. 

0r e•• '•. 

The Genera]. Managers, all 

	

• 	I Indian Railways including 1 	v&i, 	 -. 

C.L.U., D,L.W. & I.0 .F. 	 I I 
The Director/Gonral, 

Sit iat N., .'.•.-- 

Subject:_PróCedUre for rr,cording date of birth 
on entering Railway service and its 
alteration. 

I 

Attention is invited to advance correction 1  

slip No.303 to ~he  Indian Railway EstablishflCflt Code 

Voluine I foruared with Railway Boardts letter of 
datôd. 3 f 1297l which requires that 

	

U / 	A requests for aioratin of date of birth should not 
be entertained After comlotion •of the probation 
period or three yearsservice whichever is earlier. 

It has ben represented that the aam0ndmOnt 
wotild cause hardship to he railway seg,nts who 
were a].ready in enploneflJ1.l2.l97l and who (lid 

not take advantCe of thd próvisiO'i of the rule 
regardinc alter tion of date oI' birth as it tôod 
beore the abov2 amePdrnert. 

The Boar I have considered the matter and have 
decided that su h omloyeOS may be given an oppor-
turity to reprcent against their recorded (late of 

— 	 bith upto 	 5uch roeuesl;s should be 

-' 	

o th TU 	as 	cy000 

bv 

Tho Board doire that tide publicity should 
begiven to thso oiders through railway gazettes 
to enable agri1 ovod staff to ask for rect:lfienti.on of 
any mistalce in their' Tecorded date of birth. 10 
seçpnd opportunity wilibe Civen aftçr 3 1 7.12fld 
all requests for .alteration of date ofrth thor 
aaer should b disposed off strictly in. accorThnee. 
with the amend1ont referod to abovo. 	.' 	 S 

I 	 ' 

(This di.sposCs 	 Central 
Rail-:ay'lOttOO.HPB/3fl2/1 cated 

ri 
\\yq 	 'I 	 , , 

	 •' 

I 'Vt 
'nX 'fl41 	 ' 	 ( \ 	 Di:arka Dass) 

I. 	 Assistant Director Ett., 

I 	
Ht liway i3oar'l. 


